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£ ® 6.11.0&% Present : The Hon'ble Mr Justice D.N. '
- Chowdhury, Vice-Chairman. :

v Ty " ' - Heard Mrs S.® Deka, learned counsel
for the applicant and Mr A.Deb Roy,learne-
. Sr.C.G.s.C for the respcndents. '
Application is admitted. Issue usual
notice. Call for the records.
List on 6.12.2000 for written state-

ment and further orders. . : /
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6.12,00 None appears for the applicant. "‘ﬁ
On the prayer of Mr.A. Deb Roy, ‘

' learned Sr.Central Govt Standing
Counsel, four weeks time is granted
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on the prayef of Mr.A.Deb ROY»
SreCeGe5+Ce case is adjourned to-
»12 3,01 for f£filing of written statement.

\(v\;j;buo«\,ﬁ, ﬁ-——f”‘“v'
. Member Vice-Chaimén.

P

'« " 'List on 10.4.01 to enable the

respondents to file written: statement.
(b, SO,
Menmber Vice-Chairman
>

Written statement has been .iled.

The applicant may. lile‘f'ejoinder,- i ahy-, within
three weeks today. List

3.5.01.°

orders on

[~

Vice-Chairman

JOm 10T

Written statement has been filad'. List on
5.6,2001 for hearinge The applicant may file
rejoinder if any u:lthin two wmsks,

1CCUlosere

flambsr

EN

o

Vice-Chairman

behalf
the

Cﬁanda,
Sarkar,

Mr M.
J.L.

prays

appearing on

of Mr learned counsel for

applicant, for an adjournment: Prayer

allowed. List the matter for hearing on 22.6.01.

\C(('&(«,,d,» | }

Member . Vice-Chairman

4

Oa the request mfde by Mr.Je.L.Sar=
kar, learned counsel for the applicant,
‘the case is adjourned to 2-8-2001 for

L (Bles A
HMember 3 . Vice=Chairman

N

* hearing.,
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CENTRAL ADMINISTRATIVE TRIBUNAL
- B . GUWAHATI BENCH

. ‘ ’

Or’iéinal Application No, 333‘ of 2000

. T=8=2001.
Date of Decisionoooo Aroees v

~ T T T T Tsn{ gadal-Chendra-Dey-& 6-others, _ - < ~Petiticner(s)

&~

. N Cen ‘ a = - .. cAdvocate for the
Mrolelebarkar & MresSiDeaka Petitionar(s)

~Versus-

_ : . . _Resr. ont. ! o
- e m L “URLEA P TndiT & Others— — — - mEes; onden )

O® o™ e e oo e

e - e e > e g g : 'Adirodata for the-
> » e am e o
Ar.A.Dob Roy, SE,056757C3 : Respondent? g

THE HON'BLZ MR. JUSTICE D. N. CHOMD HURY, VICE. CHAL RAN,
THE HON®BLE MR K. K. sﬁAmA, ADMINISTRATIVE MEMBER,

-~

1. Whet'her Reporters of local PRpers may be allowed to see the
julgment 7 :

2. To Le referred to the Reporter or not ?

4. Whether the Judgment is to be circulét_ed_ to the other Benches ?

Judgment deliveregd by Hon'ble Vice=Cha{irman,

.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH X

Original Application No. 333 of 2000,
Date of Order ¢ This k& the 7th day of August,r2001.

Hon'ble Mr, Justice D, No Choudhury, Vice Chairman,

Hon'ble Mr, Ke K, Sharma, Administrative Member,

Te

2,
3.
4,
5.
6o
7.

Ordinance Depot Civilian Workers! Union,
Mmashimpur, represented by Presideni

Sri Badal Ch, Dey,

PeO:~ Arunachal,

Bists~- Cachar, Assam.

Sri Basai Mia Laskar (T.No.33)

Sri Tuta Mia Laskar (T.No,143)

Sri Satimuddin Barbhuyan (T.No.71)

Sri Ashutosh Ch..Bas (T.No.,101)

Sri Moni Uddin (T.N0.147)

Sri Nasral Islam Borbhuysa (T.No.152)

Tha applicant Nos., 2 to 7 are working as Mazdoor
in the Ordinancse Depot, Mashimpur, P,0:= Arunachal
Biiats=Cachar, « « » MApplicants,

By Advocate l!r.J.L.‘Sarkar & Mrs,S.,Deka

Y R

Te

2.

Je

4.

e Ug =

Union of India
Through the Secretary
Government of India
Ministry of D efence
New Dielhi,

The Director General
Ozdinance Services,
MeG.0., Branch,

Army Head (Quarters
Sena Bhawan

QHO. P. 0., Neu B elhi,

Commanding Officers
57 Mountain Division
Ordingnce Unit

C/0. 99 APO

Officer in Charge

No.1, BET, 57, MTN. DIV.ORD,Unit,

Mashimpur Cantonment

C/0. 99:APO, e » « Respondents,

By Mr, A, D8b Rey, Sr. C.G.S.C,

QRODER

CHOMBHIRY 3.(V.C.) ¢

The applicant No, 1 a registered Union of Group

L Contd..2
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0 Civilian Employees of Ordinance Depot Masimpur, P.0.
Qrunachal, Dist, Cachar {s espousing the causs of 6
Mazdoors in Group D Category alresady working in the said
Brdinance.‘Ths 6 Mazdoore are also implesdedas applicant
nose 2 to 7 in this application, The cause of action and
the nature of releif sought for by all the applicants

ere one of the same and accordingly leave was granted to
file a common application under tule 4(5) (b) of the Cene
tral Administrative Tribunal (Procedurs) Rule 1987,

el

2, The grievances of these applicants mainly pere
tain to their ssrvice conditions, Admittedly, ths applicants
ares Civilian Industrial Persons working under the rsse
pondents in question, TheUnit has two Ammunition Points
(APs) and tuo Betachments (Bets) located at far flung
areas of North East Region. The respondents as well as
the the applicant Nos., 2 to 7 are sngaged in counter
insurgency operations which arse of arduous nature, Ths
Commanding Officer of the Unit with prhor permission of
the competent Authorities is empowsrsd to send the Civie
lian Industrlallporsens like the applicants on temporary
duty,’

‘.3. From the materials on records, it transpires
that the respondents authority had alresady undartaken a
policy for providing TA/DA advance prior ta proceeding

on temporary duty. As per the podicy, during the period

of temporary duty Civilian Industrial Persans ars offersd
fres rations and essential clothing. It has been stated

in the uritten statement that after the grder dated 29,9,99
passed by the Biirectorate General of Ordinance Services
advance TA/DA are being paid rsgularly to the Civilian
Industrial Persons including the applicents, By the order
dated 29,2,99 the Directorste General of Ordinance Services

o T e \ L . ¢ S

| Contd,. 3
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had almost taken caere of the grievances made in this
appiicqtion. There is, however, an area, where the appli=
cants had their misgivings against the action of ths rese
pondents for not paying their salary and allowance far
the pericd from 3,6.98 to 7.8.98, It was said that the
legitimate grievance of the applicents occured when the
applicant Noss 2 to 7 were made to wait outside the gate
for the pericd from 3,6.98 to 7.8.98, Qccordinq to the
applicant they had maintained a registrar showing their
attendance en duty for the pericd from 17.,7.99 to 31,8
99, The respondents paid full salary for the month of
July, 1999, but from the month of August, 1999 salary and

reticn were not giveny

4, We are not inclined to go into this: controverey,
since the Directorate General of Ordinance Services 3s
in the helm of uslfare and it can take care of the situe
ation., We are confident that the Birectorete should also
look into the grievances of the applicants, pertaining to
the pericd from 3,6.98 to 7,8,98, We feel that the matter
should be sorted ocut at the adnfnistrative level under the
Superintendent of ths Directorate, so uhatever doubts and
nisgiﬁgggs niig?d by the applicants, are allayed and to
keep a canteament of Industrial Force,
A L~

With thess observations, the applicatiocn is

dismigsad,.

There shall, houever, be no order as to costs,

VC U Voson L’/—/\x

(K .K «SHARMA) (D.N. CHOUDHYRY)
ABMINISTRATIVE nenaca | VICE CHAIRMAN
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Guwszhati Bench : Guwahati

0. A. No. 50%5 .

Sri Badszl Chendra Dey & Others
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Wao o e . . Applicants
guwahati 3encd o
T et —_— VS
Union of India & Others
. + Respondents.
y
INDEX o
/
S1.No. Annexure Particulars Page 5
1. - Application 1-3 \
2. - Verification 1 e
3 A&B Copy of the representation "10——!9
dt. 23.,10.98 and the order 15
dts 2,7.99 in 0.A. 189/99,
4, C Copy of the representation 16 - &
dt. 114"8.99’ . )
5. D&E Copies of the letter dt@: 2~
2¢70.99 and dt. 29,.9.99. 23— 2Y
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In the Central Administrative Tribunal

v Guwahati Bench : Guwshati.

v bR | 0.4. No. 5‘33

37 SEP 2em

;‘L‘(}.) 1& t . 2 ,( y o

Guwahati 3ench Bdtween
e e
|

1.  Ordinance Depot Civilian Qorks Union.
Mashimpur, repeesented by President
Sri Badal Ch. Dey.

P.0. Arunachal, Dist. Cachar, Assam.

2.  Sri Basai Mia Laskar (T.NO. 33)

3.  Sri Tuta Mia Laskar (T.No. 143)
4o Sri Satimuddin Barbhuyan. (T.No. 71)

5 Sri Ashutosh Ch, Das. (T.No. 101)

\’C (% % ‘ 6. Sri Moni Uddin . (T.No. 147)

| : 7
Fi‘LLZ b) The \A—

ﬁé ‘; ? 45 7. Sri Nasral Islam Borbhuyan.{T.No. 152)

f ZL\CéVyt

flv/te-nj/lv M, <, p

e A

A Avoeel”

The gpplicant No. 2 to 7 are working as Mazdoor

A’% in the Ondinance Depot, Mashimpur, P,0. Arunachal

Dist. Cachar, under the respondents.

11 "1 % 49 ‘ . «e. Applicants

o\
5 e -Anag

1« Union of India
Through the Secretary
Govt. of India, Ministry of De fence,
New Delhi,

Contd

.
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(2)

é. The Director General (jiv

Ordinance Services, M O. Branch cé
“Mﬂw‘“_,;,“wwr - Army Head Quarter. %g'
Gepi;yﬂdm. ; el Semwsa Bhawan. ' G;%

B

| Sepam

Shatt 3snel
e £

e s

DHO. P,O. New Delhi.

3. Commanding Officers.
57 Mountain Devision.
Ordinance Unit.

C/0. 99 APO.

4, Officer in Charge
No. 1. IET, 57, MTN. DIV.ORD. UNIT.
Mashimpuf Cantonment.

C/0. 99 APO.

Respondents,

Te Particulars for which this application is made ¢

The gpplication is made praying for formulation
of Policy declaration by issue of office order and paying
salary fof some period as explained in the petition., This
application is'made against order dt. 295?19?‘issued from the

office of the Director General of Ordinmance Services. New

Delhi.

2e : Jurisdiction ¢

- This spplication is within the jurisdiction of

this Hon'ble Tribunal,

3. Limitation

This application is within the period of limitaticon.:

Contd .+ . . 3/~



;L;.‘.’Ia Facts of the Casge ¢

! (3)
W

vl That the applicant No, 1 is a registered Union

off Group D Civilian Employees of Ordinance Depot Hasimpur,

J3adol A Ry

rP.'ifD. Arunachal. Dist, Cachar. The Union is affiliated to the

An Indian Defence Federation. The Union espouses the cause of
th(Le members of the Union in the matter of their Service,
Apiahcant No, 2 to 7 are working as Mazdoor in Group D Category
iria the Omtdinance Depot., All of them are civilian. The Applicants.
pr; ys for the permission to file the common sgpplication under

rule 4( 5) (b) of the Central Administrative Tribunal (Procedure)

R .ie 1987 for the Common cause of act:.on.

b, i-‘2. | That the Mazdoors vorking at Masimpur under the

:r’erf,pordents are frequently transfered to the interior and

iaatardens places 1nclud_1np combatent areas for long periods
1nﬁ:em1ttentlye Such trensfers are made whimsically and without
an}“r authority from the competent Officers. Advance T,A, and D.A.

Poxnﬁ% time etc, are not given to the employees, who are
|
teanorarﬂy transfered. It is also stated that the Mazdoor are

1emﬁn transfgreo. to undisclosed destination without giving them any

* valid and lawful order and without giving esny T.A. & D.A. The
i

Apz%licant No. € to.7 are some of the victims of such illegal

‘ter%i;porar‘y transfers,

'4.3} That some of the members of the Union including

The‘ Applicants No, 2 to 7 protested against suoh unauthorised

1-em£>orar'y transfers without any approvel of the competent

al?uthonty and without disclosing destination and also without

glv{mg advance T,A. and D,A, The said gpplicant No. 2 to 7

L

e

&R 9 ¥
Oentral Adminisi™s

2

B
-

Guwaheaod ;}3 ansh

vmgpor . g

r’jnot a]___}!@wed to perform duty and even enter the duty area

SEP_”’"T] Contd . . 4&/-




v Q’\
énd they were made to weit outside the gate of the period
from 3.6.98 to 7.8.98. They were also not paid salary for the

t

period. It is stated that they have maintained a registered

(4 : 5?
D)
§
<

éhowing their attendence in the gate in presence of the

\ émployee on duty in the gate. The same thing happen from the

beriod from 17.7;99 to 31 st August 99. While making payment
for the month of July 1999 full salary has been paid,g:@g?gi&om

'5§ﬁ;Qggg§§fi§99 salary and ration has not been given.

f&éA. That the Union has submitted representation dated
:28.10.98 to the Directdpy General Ordinance Service MGO Branch
'E:Army Head Quarter, New Delhi explaining various difficulties
including those exphain above, They also made spécific prayers
;in the said representation date 23,10.98, But to no result,
'Thereafter, the Union filed application before this Hon'ble
‘Tribunal ( O.A. 189/99). By an order dt. 2.7.99 this Hon'ble
iTribunal was pleased to dispose of the 0,A, with the difeétion

. to dispose the repeesentation by speaking order.

Copy of the ardmx representation dt,
23410.98 and the order dt. 2.7.99 in 0.A.
189/99 are enclosed as Annexure A and B

respectively.

b5 That the Union has again submitted another represen-
tation dt. 14.8.99 detailing the grieveous of the Civilian

- Mazdoors and has paid for a harmonious relationship between the

——menbers of the Union and management.
By exal g
Centr ) Adann an .o
4 Copy of the representation dt, 14.8.99 is
21 < SEP m enclosed as Annexure - €,
ii II. N 1 | .
( Q‘ﬂﬂ&h& ed 3oucl ! - Contd . . .5/-
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4,6, That the spplicent No. 1 i.e. the Union has

(5 B/ 3
y
&

received latter dt. 2.10.99 address to the President of the

. Union with which the copy of the speaking order dt. 29,9.99

Genu4;40w

lr"r'r .
Guw&hat 1

has bee forwarded.

Copy of the letter dt. 2,10.99 and
29,9,99 are enclosed as Annexure D

and E respectively.

LeTe That in reply to statement in para 4 (a) of
letter dt., 29.9.99 it is stated that the reply is very Vvague
and abstruct, such a cryp'tlc reply gives omnibus power to an
officer without reference to any rule or regulation. Moreever

as already explained such transfers have been made and are being

made without sanction of the competent authority. Further,

ueStlnatl?f_iijffgj%ffLﬁffong_gnd as such the employees can
not informed the members of the family as to their whereabout
or likely places of posting during the absence of their head
quarter. Such a procedure has not support of rules or

regul ations, and is arbitrary being violative of the Article
14, 16 and 21 of the Constitution. In reply to para 4 (b) it
is stated that no formal office order has yet been issued
delaiting the ?roduce of advance TA/DA in cases of temporary
transferes In reply to para 4(c),(d) and (f) the Union is

looking forward for effective result in the field.

4,8, That in reply to statement in para 4(g) of
the letter dt. 29.9.99 it is stated that the deceision has
been taken arbitrarity. The employees were present everyday

the place of work and kept waiting for duty. They were hot

21 Sfp7m ! - Contd + . . 6/-

dench
—_——



I

R

R

1

|

-~ i
g oevw e g oy

‘Ceres) 15

. engaged to job by the inaction of the respondents. Regpondents

Badotdl Loy,

also understood that their order to move the Mazdoors tempora=-
f rily without advence TA/DA was illegal. The Mazoors could not
i go out of Head Quarter without money . Their destination was
\ also not informed, Therefore the respondentes themselves have

; paid salary for some period in the year 1999 when the Mazdoors

i
1

" were made to wait outside the gate for duty. Further, the

- considered decision of the respondents to pay advance TA/DA

' in such cases explieity shows the legitimate claim of the
‘QMazdoors for advance TA/DA which was denied earlier . For mhkshx

' the wrong decision of the respondents the Mazdoors can not be

Wy ——

1{made to suffer., The decision in para 4 (d) for treating the

| —_

,period as leave deserves to be set aside and the period treated

i as on duty end salary for the period should be paid.

(4.9, That it is stated that the Mazdoors were ordered

- for temnorary duties without prior sanction of the competent
o o y P X

rauthority and such temporary trensfer without advance TA/DA
iis not covered by any travel regulations, Due to such
,adverse and arbitrary action of the respondent the loss of
gworks by the workers was caused. The respondents have made
past-payment for a part of the period of waitiﬁg for duty by
Fthe Mazdoors including applicant No. 2 to 7 and for some part

i.e., for the periods from 3,6.98 to 7.8.98 has rot been paid,

5. Grounds for reliefs with legal provision

»

54t For that the respondents have arbitrarity denied

pdvanee TA/DA to the Mazdoors while temporitidy trensferithen,

B

m“”ﬂf'ggg; ‘ For that the temporary orders of duty of the Head gmwr

. N i
21 Sfplﬁﬁbrter was without sanction of competent authority.
P

q‘ -
Guiahati

S———

i I,
7l 4 ik
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E%anh
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(7)

5¢3 For that the temporary duty out of Head Buarter
without disclosing destination is arbitrary and violative of

Article 14 and 16 of the Constitution of India.

b, 4, For that denieli of salary for the period from
3.6.98 to 7.8.98 is arbitrary and whimsicel.

345, For that payment of some period of waiting for duty
and deniel for  another period in the same circumstances is
érbitrary and violative of Article 14 and 16 of the constitution

of India,

60 Details of remedies exhausted @

The applicants state that there is no remedy under

any rule and this Hon'ble Tribunal is the only remedy.

T Matter not filed or pending with any other Court *

The applicants declares that no other application/
case has been filed before any other Tribunal/Courtt regarding
the relief in respect of which this application has been made

and that no such gpplication is pending.

The applicant has narrated the earlier cases in

C.4. No. . and consequent cases which have already been
decided.
8. Reliefs sought for :

In the facts and circumstances of the case the

aoplicants pray for the following reliefs :

8.1. ﬁiggﬁgppiiﬁéﬁﬁs No. 2 to 7 and similar other Mazdoors
be paid salary during the period 3,5,98 to 7.8.98 .

. I = . -
8.2. The orders in para 4(a) in the letter dt. 29,9,99

(Aﬁnexure E) and 4 (d) be set aside,

{
H

DPodal b 8y

JESR

‘} 20 S|

mwvﬁ ARG
Guwahati 3ench .
N LU M'N '

w.,

Contda . . 8/~




(8) |
P NG
v
Gl Cost of the case,
Q. Interim order, if any, prayved for @
No interim relief is prayed for.,
10. L . * [ L ] L ] . L ] * [ ] [ ] . L] [ ] . *
This application is filed through Advocates.
e Particulars of Bank Draft :
Bank Draft No, 26 SO %84
and Date 12.9. 2K .
12, Details of Enclosures &
As per Index.
— “"
Ge o xl ; R '
R R
R "t Ver‘ifiCEtion ¢ ¢ © o 9/" :
.4 13esach
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VERIFICATTION

I, Badal Chandra Day, President
* of the Ordinence Depot Civilian Workers Union,
Masimpur, P,O. Arunachal, Dist - Cachar, ased sbeut
e FES I am the applkcant No. 1 in the above
case, and have been authorised by the gpplicant
No. 2 to 7 also to verify the contents of the
application. I do hereby verify that the statements in
paragraphs 1, &4, 6, 7, 8,9, 10, 11 and 12 are true to
my kmawkedgexzm® personal knowledge and those made
in paragraphs 2, 3 and 5 are true according to legel

advice and I have not suppressed any material facts.,

Tactal R Lz

Silchar - Signature
26 9. Rocd

C Rwm e
Central Aé™ -

21 StPam
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‘

& - —0 - S Aninex W\.L_A-’A
%" President- Badal Chandra Doy . é _/é . Becy.~ Jalal Uddin Mazumder [y
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kef No 0DCWU X2 [51E ] qe Date 22295598 4
Lo

The Director General Urdnance Services 1
¥MGO Breach

Army Head Quarter, seana Bhavan,
DHO, F.0. Hew Delhl.

Jub - Grievance of the Civilisn Workers (lozdoors)

S AT

of 57 Mowntain Division urdunance Unit in
fiasespur, Cachar against the illegel and
arbitrary action oi the officer Incherge of "
57 wowntain biv. urd. Unit, C/o 99 APO and

e appropriate relief prayed for. 1

Sir,

With refereuce to the above I, the undersigned
oii behalf of our Ordnance Depot Civilian Workers Union
begs to place the following apreal seeking apyropriate
relief from your gracioug authority :-

1. That wir, Civilian %Workers are detailed to proceed
on Temporary duty to sain L.0.U. without any W.A./D.4.
advance but for name sake a dovement JUrder. In the

'guthority' column of movement urder uo Govt. order no. : ~
nor letter No. is quoted except the words "This movement N
order' as authority which is not sufficient for movement ae
) ' of civilian workers. oiuce the temporary duty inwlve
movement from oue Jtate TO ‘mo‘nlzye.« otave witnin the ' e
U btk . I
jurisdiction of Command, K2 i requested to ontgin /(" .
prior move tanction from the competent authority as
envisaged in Travelling Kegulatiosns. _ , R
. ‘ Qf:;/'
[ . e it
)
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2) that Jir, most of the civilian workerg are belonging

to lowest margin oi pay uscale aund they have (o manage all
domestic exXpelses oul ot thneir limited income. 30, sudden
detailwentithese employces to wemporary duty withouv 1.4,/
D.A. advance becomes an additiowal wvurdes on them.

5) That $ir, inspite of our repeated appeals and
personal requests vo the local authority Civilian workers
are detailed and/or compelied L0 proceed ou transier duty
at random and in tais way most of tne time civilian worgers
are to remain far away Irom their family because of which
family of the poor paid civilisn vorwers have to suffer

a lot,

4) That Sir, wnere the civilian worcers are detailed
on Temporary Duty in a very disturbed locality (Field area)
and movement of civilianz iwolve risgk of life.‘ Yince the
civilien woriers are detailed for T.D. 2%t a stretch for

90 days or more end they are vo perform duties side by side
with combatant x)erbonnelc in similar wo rging condition %o /lw

/_/” Crhcamw Wpvkns o vky n-w/‘7 MW; Brfe passl the Fod ok Avea AWMJM

5) That Hir, two employees - Lakhi Panika (Token No.2)
and fantoo Goala (foken Ko.52) - died and one Shri Alkas
Uddin (Toien Ko.100) sustaised major injury, while all were
on Temporary buty. Sul 1o compensation eltner under tne
field Service Liability sule or w.der ine workmans'

. Lompenoatlon Act has been paid to the families of deceased

S,

A‘l}’\.‘. ,—

ot g o s e
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~ce Presideni- Maskandar All Barbhulya
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victims and aforesaid Alkas Uddin, inspite of assurance
iu the case ol latter vide levter Ho.6/u6351 /6. /688/ hdm
dated 16tn april '98. these lead o levsen moral uptitude
of other woriers.

6. sir, I also beg to state that Service Sooks are .
not produced to tne civilian euployees onee in a year

for tneir inspection and tieir signature are not obtained/
attested i appropriate column of Service Books.

T, That vir, the pay of the following 6 nos. af
workers are h=ld ror the period from 3.6.98 to 7.8.98

~as they protested w0 go wimapur oa Lemporary iramsfer

under Coumand order olIncharge vificer without any
payment of Advence D.A./T.A. Thef were ﬁ%cw?lloweg to
enter the depot for long two months andAmade theml gtand
outside the depot. However later on through intervention
of the General Secretary of our Central Union (D. Lobo )
they were allowed to enter the Depot. But now their salary
for the two months is with-held and the officer incharge
is asking them to agree to show that period on leave

otherwise they would not be paid salary for this period.
They are :-
1) 1‘41.‘10.33
2) Tdvo.143
3) TXo. T
4) TJd0.101

Basal riia waskar
Tuta Mia Laskar
-salim Uddin Barbhuiya
Ashutosh Ch. Das

contd. .4,
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-ldent- Badal Chandra Dey
. dce PHAsldon(~ Maskandnr All Barbhulyn
Joashler- ﬁwur All Laskar

Seoy.~ Jalal Uddin Mazurador Q;o
Asst Secy.- 8. U. Laskar
Org. Secy - Noor Ahmed Mazumder

ORDNANCE DEPOT CIVILIAN WORKERS’ UNION
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Registration No., LTR-5/84 Affiliation No—283

Ref No ODCWU) ... .. Date ..o v ceeren

5) T.Ko.147 Moin Uddin L

6) T.{0.152 Fazrul Ielam Barbhuiya

Under the above circumstances, I on i
behalf of the Civilian workers Union,
Masimpur, Cachar pray that your gracious
authority Would be pleased to accept our

appeal and after making an enguiry as you

deem fit, be pleased to direct (i) the
Officer incharge No.1 Det.57 M.0.U, Att.
160 1.d. /o 99 AP0 to provide us T.4./D.A. f

advance as per tae pay scale of the individual
worker before Gommencement of the temporary
Transfer Duty, (ii) to take steps for L

systamatic movement.of civilian worker on

Transfer Duty as Yo enable the poor paid

workers to take care,of ‘his respective family

at f':.L.P. location, (ii‘i) to pay Field Arga

!
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sldéent~ Badal Chandra Doy - ‘ Ll * Seey.~ Jaial Uddin Mazumder -
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Allownuce; (iv) to pry appropriate compenusation
on the happening of uwwanted incidents during
the course of Temporary buty in field and also

be pleased to direct the local authority to

allow the civilian vorkers to inspect their .

service books annually making it available
- to them and (v) a direction to be

given for tne payment or vwith held salaxry -

of tue thoge 6 vorkers mantiouned in

vara T above.

\

»

Yor this act of your kindness we shall ever

pray .

QRC.WU MSP;
LA
Lreowres - 2
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/ ifeats Thdsl Chandra Doy Seey.~ Jalal Uddin Mazuwnder '}
l(;/Prusld’L %Mnsknndm Al Barbhuiyn : As;s( Scey.~ 8. U. Laskar
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Org. Secy - Noor Ahmed Mazumder

:]R']NANCE DEPOT ElVILIAN WORKERS’ UNION
MASINPUR ( SILCHAR )

( Registered and Aftiliated with AIDEF )
' NEAR MASIMPUR KALIBARI BAZAR

P. O. Arunachal, Dist Cachar ( Assam ) Pin- 788025

_ Registration No. LTR-5/84 . | Affiliation No—283
xef No OpCWUy- 21/ 814/ 99 | R Date .. JA:8:99...

To - '
The L ti, Gen, S.K. Bhatnagar, AVUSM,

The Director General of Ordnance Services,

mGO*s Branch, ATmy HQIS8,
'~ gena Bhavan,

"DHQ P.C. New Delhi’,

Su bﬁ- A regraesentation,

1; Thﬂf the Drdnance Depot Civilizn Workers ynion, masimpu‘:-v .

(Silchar) represents the civilian mazdoors under the diSQOSal

of 57 mtn, Div, Ordnance Unit ¢/0 99 a.pP.C.

2, That'the Civilian Mazdoors are being subj ected to constant
harr»aaamént, fhr‘aat, uﬁdue and illegal pressurse by - the C.0, of
- " the unit and his sutordinate army officars in the nan;e of
temporary transfer without any T.,a/D. A, special allowance,
. j__oining ti.mt_a _e‘tcv. .A lot of representations and p;otractad |
mrrespogaence's-‘ .u‘are made from time to time, but unfortunately |
the army offica.rs failed to appreciate the fact that thers e.xists

contd,, .2
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Secy.- Jalal Uddin Mazumder TV
Asst Secy.~ S. U. Laskar

Org. Secy - Noor Ahmed Mazumder

URDNANEE DERPOT ElVILIAN WORKERS’ UNION
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» | | X
At~ Badal Chandra Dey - ,7 -

Ref No ODCWU/

e ave 2 W,

Date 2 A0 0088

.. oo ens

- 2 -
a differencs in lgus and rules betusen the prmy and the

Civilian staff engaged in the defence department,

3, That without repeating the sarljer incidents, this union
is subtmifting the latest developments for your kind information,

perusal and necessary action,

4 That 81 ( eighty one) Nos, of Civilian Mazdoors of this unit
wers taken outside the Stats of Assam with advance T,f/D.a. egé.
and there were regul,r and lzuwful orders to that effect,as the
country was passing thiough Worries and anxieties becguse of
Shameful pak aggression at Kargil znd othér sector this union
also rendered all its cooperation in taking thosse 81'N98. of

Civilian Mazdoors,

5. Tﬁat apgrt from the atove B1 Nos, of Civilian MazdoorIs
anothér set of 22 (twenbty two) Nos, of Civilian Mazdoors
of this unit wers forgeahbly tsken to an undisclosed destination

contd,,,,3
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-3 - ;—s
without giving them any valid and l,uful order for deputation
and also without 9iving them any T.A./D.A, That act of ¢, 0,
ald his subordinats Atmy officials was not in consonance uith
the Provisions of rules and laws and cannot but be said to be
an arhbitrary al:\d malafide act, T,/Nos, of those 22 Civilign
Amazdoo‘rs of tt‘;ie urdt ( i,8, 57 mtn, Diy. Ord ynion ,'C/CJ 9%
A.P,0) are as such s~

43, 132, 184, 1éc,13,107,120, 108, 142,145, 225, 208,
149,213,178, 150, 157, 169, 171, 175, 136, and 185,

Till this date thefa is no information as to those

workers,

Nxfyk. That the 0,1,C, No, 1 DET DOU, 57 mtn,0iv., Ord unit, ¢/g
99 a,p,o;in' the name pf the C,0,, forced ahother 11 ( eleven)
NoS. o’f‘civi’lian MazdooTs of this ynit bearing T/Nos, 33,
1&8,147,71,152,101,133,69,13},63,137 to go to some wrknown
destination and that too denying to issus uny valid and 1;uru1
order for their movement and also without paying T,8/D.A.etc,

\

Contdoivta

|
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__ﬂld'en(’::dnl Chandra Dey

- Secy.- Jaial Uddin Mazumder
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Gashier-"Anwar Ali Laskar Org. Secy - Noor Ahmed Mazumder

ORONANCE DEPQOT CIVILIAN WORKERS’ UNION

MASIMPUR ( SILCHAR )
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NEAR MASIMPUR KALIBARI BAZAR
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Rt’gxstmtxon No. LTR-5/84 Affiliation No—283
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as those Civilian MazdooFs expressed their unwillingness to
mov's wi thout any lawful order and without any T.a./D.A. etc, the
said 0,1.C, No. IDET DOU, 57 Mtn,Div, Ord ynit ¢/0 99 A.P,O0,
govt displeased with them and started old g,me of not allovuing
ihdée workers to enter into the depot and to do their duties.
gince 17 th July, 1955, . Those uorkefs were beueryday turning up
atl the gate and were staying outside the gate during their full
working hours, Matter was forthuith intimated to the adjutant
General, ATmy HWrs, New Delhi and Sri D, {oto, GAeeral Secretary
All India Defence Employees Federation, pune by telegram dtd,

27,7499,

been disburssd today' i, e,

« That the monthly salary Fot the month of July, 1999 hgas

on 13,8,99 and surprismgly all the

T s S £

Mazdpbrs in this station 1nc1ud1ng those eleaven workers hgs
been paid with their ful}l Sal.ry, But while making the payment
of monthly salary it was s;tatéd again that ffom tomorrow
dnuai‘ds the out of those eleven workers ten nu:mber; of woTkers

( T. No. 161 has bsen excluded) would not be allowed to do any

R e
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work and again they would be kept outside the gate, This union
failed to understand as to why all such expressions uere being
m,de off .and .on cyusing mental torture on the workars, This

sort of activities also tell upon the morals of the WoTK8rs,

8, That the local authorities have stopped giving payment
ration to the Civilian Mazdoors from the lst d_ y of August,

139

L)

for bast reasons known to them snd for that the Civilian

Mazdoors , uwho are ill pald group-0 servants, ate facing

o v i e et

immense difficultiss,

9, That it is praysd that youT benigned .honour would- Be

' pleased emgéh to exeréise your good offices  and to b'ring
abobut a harmonious r?éiationship 80 that_our membars can'
discharge their duties 1ightly, neatly, lawfully and with

dignity, honour and prestige gnu for this kind act of yous

contd,,.h
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Shilers awar All Laskar Org. Secy - Noor Ahmed Mazumder
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yours we shall remain eger grateful,

Yours faitthlly,

(/}m,/f/ A ey

Badal ch Day) ‘
president, o

Ordnance Degot Civilian WoTkers ynion,

e e e L

Masimpur, ( Silchar) p,0, Arunachal,
Dist, cachar { Assam)
Copy to =

Sri D, Loto, General Secretary,

e et e et e e i

All Indig Defence Employees Federation,

.

‘Survey No, 81, Elphnistone Road, Khadki, Pyne- 411003, for

‘ his kind information, nécessarly action and perusla please,

3 ' L. e ,. ‘
Latest developments are also included in brief, : |

[ NS
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37 Mtn Div Urd Unit -
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Shri Badal Chandra Dey o
President Ordnance

. Depot Givilian worker's

Union :
Masimpur(Silchar) R . S
Dist — Cachar(Assam) - S ' : R AR f

SINTRAL ADMINISTRATIVE THIBUNAL I
QA NC. 189 OF 1999 DT. 07 JOL 99 . ~ o

1+ Refer annexure 6 to'CAT'Guwahati.Bgnchuorder'Sheet . o
~.No 189/99 dt 02 jul 99, : - :

2. A copy of -speaking order No B/Gen/13101/57 Mtn DOU/ ;
-, 05-8C(i1) dated 29 Sep 99 is forwaraed herewith for your .
information, HeCelpt of speakiny order is enclosed for- |
7OUr signature and return please, C ;
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Directorafe Gieneral of Ordnance Yarvices
Master General of Ordnance Branch
Army Headquarters

Tele: 3018900 : ' REGIST ERED/SDS : \\

hi-e 110 011

B/Gen/13101/57 Mtn DOU/OS-8C(ii)

(N

ORDER

1.  WHEREAS, Ordnance Depot Civilian Workers Union has submitted certain
grievances through representation dated 23 Oct 98 to the DG OS and Commanding

Officer of 57 Mtn DOU.

,  AND WHEREAS, the Worker’s Union filed OA. No. 189/99 at CAT Guwahati
Bench. ' -

s AND WHEREAS, CAT Guwahati passed an order dated 02 Jul 99 that the
authority should dispose of the representation dated 23 Oct 98 by issuing 2 ‘Speaking
Order’ within one month from the date of receipt of this order. o

4. . NOW THEREFORE, the representation has been examined and following Tacts of

"~ reply are brought to the notice of the applicanis (the Union) in compliance of the CAT
‘ , v

order -

{ (a) Paml The Commanding Officer i5 empowered to detail a person to
_ L proceed on temporary duty within the unit aud Sub Units and it is done with the -

prior sanction of the. Competent Authority in accordance with Travel Regulafions’
as on required basis.

Para2. Necessary directions have been issued to Commanding Officer
or payment of advance of TA/DA to Civs who are moved on temporary duty in
accordance with the rules. - .

©  Paral. Civilians are moved on temporary duty as on required basis.
Difficulties of civilians who are unable to move due to their domestic reasons will

however be kept in view subject to exigencies of service and avgilability of
civilian personnel. .. Lo

™

Cont....2
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(d) Parad.  Civilian posted in the Area are subject to Field Service Liability
and all benefits as are admissible in Field are extended to them in accordance with
instructions on the subject. As far as period of temporary duty at stretch beyond
90 days is concerned, this is done as on required basis and not on routine basis.

(¢) ParaS. CGEIS and other pensionary benefits due to Civ IPg of 57 Mtn
DOU whe proceed on pension/die while in service will be claimed by the unit
and paid to them/NOK. Injury sustained by T.No. 100 Mazdoor Shri Alkas Uddin
is attributable to service as per the directions of General Officer Commanding, 3
Corps dated 26 May 97 and will be dealt with accordingly.

® Para 6. 37 DOU has been directed to show the Service Books to all
civilians once in a year and obtain the signatures as a token of having inspected
service book.

(27 Pamm 7. No pay and allowances can be paid to civilians, who remained
absent from duty. Pay and Allowances will only be paid after regularising the -
period of abgence by granting leave, on written request for leave from affected
Civa IPs.

5. This ‘Speaking Order’ is :ssued to Depot Workers Union in responge to CAT
Guwahati Order dated 02 Jul 99 in OA. No. 189/99 for information.

Director OS (Pers)

for Director General Ordnance Services
The President ~ :
Ordnance Depot Civilian Workers Union
" Mashimpur (Silchar)
through

Commanding Officer
57 Mtn Div Ord Unit
C/0 9% APO

£

.
(O
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0 « 4 o No. 333 OF 2000,

Shri B«C. Dey
~Vg~ ‘ |
Union of India and Others.
=.And - |
In _the matter of

Written Statement submitted by
the Respondents

The respondents Most Respectfully beg to submit
the Yritten Statement as follows $

1 1. That with regard to paras 1, 2 and 3 the respondents

beg to offer no comments.

| 2. That with regard to para 4.1 the respondents beg to

state that the Union is not recognised since Gove. employees

| serving in the field area mre not authorised to form a union.

13  That with regard to para 4.2 the respondents beg to
state that this unit have two Ammunition Points (APs ) and th

| Detechments (Dets) Located at far flung areas of North Bast.
Region. To' discharge responsibilities of this unit in cou.ntéf
: Insurgency operations (CI OPs ) it is compulsory to send some

| civilian Industrical Person (CIV IPs) at differekt APs/Dets.
|Maximum strength of these Civilian Industrical Pefson bave been
|sent to APs/Dets turnwise for a period of 3 months and a sum
|9£ R8s+ 2000/~ has been paid to them as advance /D44 Tt is

also added that due consideratton is also paid keeping in view
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medical status/old age and domestic problems.

|
,// % X That with regard to para 4.3 the respondents beg

. to state that the applicants no. 2 to 7 sat onDHABNA as they
refused to proceed on temporary duty without any proper reason.e.
These Civilian Indistrddal PErsoﬁs were never stopped to enter
the depot in turn they werd advised to report for duty else
would be responsible for the absence. These Civilian Industrial
Persons, Eowefer refused to join duty and went on DHARNAfxz from
03 Jun*98 to O7 Aug'98 vhich #x Ks highly illegal. Matter has
already been disposed off through speakipgg order by Director
General Ordnance Services (Dte Gen. of Ord ) vide Army HQ
letter No. B/Gen/13101/57 Mtn. DOU/0S~8C dated 29th Sep’99,
a8 ordered CAT Guwahati order of O1 Jul’99 (0A 189/99 rerer D
i ' Coy%o\:i;v Aof/iﬁ{xi:j/;),??? A Rl R

A

"~ S That with regard to paras 4.4, 4.5, and 4.6 the

respondents beg to offer no comments.

6, That with iegard to par 4.7 the resﬁondents beg
to state that the Commanding Officer this unit is empovered
to send Cive Ips on temporary duty within sub units and proper
. Prior permission of competent authorities is always been
accorded for the same. All Cive IPs know destination of sub
units amd a sum of Rse 2000/~ ag TA/DA advance is also been
| Paid prior to proceeding on temporary duty. During the period

Of temporary dgty Civilian Industrial Persons are provided
e .

. with free ration, essential clothing as per entitlement mentikoned

- In theAmmexure~—tt"~4s Govt. of India Ministry of Defence

Contdeceee

Comm@ading Offi-cr
Crarm ™ Ond L'mv
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letter No. A/025484/AG/PS3(a )97/3/D (Payl Services ) dated

.

25 Jun'64. Final Claim of PA/DA is submitted on completion

of temp dutye.

Te That with regard to para 4.8, the respondents
beg to state that no payment can be paid to the Civ IPs who
were illegally absent and sat on DHARNA and refused to go
on temp duty even though some fellows of these Civ IPs pro-

ceed on temp duty to the same destinatione.

That with regard to para 4.2, the respondents

to state that under the provisions of IR Fara 1';(1)

¢) (iii) c(viii) TA/DA can be paid in advence in exceptio-
nal and emergent cases Civ I¥s of this unit have been

} employed under clause of field service liabilities 1957, \O\

hence they are required to move on temp duty as and vhen

ordered from main IDOU to Sub Units and Vice versa.

9. That with regard to para 5, the respondents beg

10 offer no commentse

: o 10. That with regard to para 5.1 the respondents beg
| to state that after receipt of gpeaking orders frem DG 0§
.~ vide Army I letter No. B/Gen/13101/57 Mtn. DOU/ / 0S<BC(ii
dated 29 Sep 2000 advance TA/DA is paid regularly to the

Civ IPg who were detailed for temp duty.\///

j 1. That with regard to para 5.2 the respondents beg

to state that the Civ IPs were ordered to proceed on temp

duty within sub unit and prior sanction of competent

§ B‘akhta war)
CO!QBGJ Contdtccocoo. X

Cﬂ”nﬁé-,ﬁm,.; -

. ,‘1 rt_ﬁ.
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authorities is not reduired in emergent cases.

12. That with regard to para 5.3, the respondents
beg to state that the destination of sub nnit is known to
every individual but the same could not- -be mentioned in

movement order due to security reasons.

13. That with regard to para 5.4 the respondents

beg to state that the applicants No. 2 to 7 were illegally \//

absent from duty and are not entitled for amyx pay and allow-

ances for the period of absence.

14. That with regard to para 5.5 the respondents
beg to state that the pay and allowances for the duty

period have been paid.

15, That with regard to para 6 to 12, the respondents

beg to Bkx offer no comments.

kffidawik . .

(vS Bakhtaws:)
Colone]
Commaading officc:
57 Mita Djv Ord Uni.

Verificationee,.eeee..
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Guwahati, being authorised do herd by solemnly declare that

the statements made in this shoy cause reply is frue to my

knovledge, information and believe.

And I sfgn this verification on this 7 Haay of
W m&!—y’ 2001, at Guwshatie.




